| TEM NO 31 REG STRAR COURT. 1 SECTI ON XVI A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR S. G SHAH
TRANSFER PETITION (CIVIL.) NO(s). 88 OF 2012
DEEPI KA SRI VASTAVA Pet i ti oner(s)
VERSUS

SAPAN KHARE Respondent ( s)
(Wth appln(s) for stay and office report)

Dat e: 15/02/2012 This Petition was called on for hearing today.
For Petitioner(s)
M. Harsh Vardhan Surana, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Del ay of two days in paynent of process fee and
suppl yi ng of spare copies is condoned.

I ssue notice imediately. It is to be forwarded for
servi ce upon the unserved respondent through the concerned
Trial Court with the specific direction to serve the notice
upon the unserved respondent, who is the petitioner before
t hat Court in such litigation, either through the |earned
Advocat e appearing for such litigant or even by affixing the
same  at t he addr ess di scl osed before that Court in

petition filed by the present respondent, who could not be

Item No. 31 -2-
served by regular notice. If respondent is not found at the
regi stered addr ess and fail ed to di scl ose hi s correct

address, in such matter which is pending before that Court,
then that Court shall take appropriate steps, as per Code of
Civil Procedure.

Li st again on 4.4.2012

(S. G SHAH)
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